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Clflu.re 1, the ~ Formula, 'the 
P71ecmbJe cmd the Title 1DeTe lidded to 

the Bill 

SHRI CHARANJIT CHANANA: 1 
be, to move: 

"That the Bill be ·passed". 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the BUI be passed" 

The motion 1DfIB cuIopted. 

H.ll 1Il'8, 

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF FOREST (CON. 

SERVATION) ORDINANCE. 1980 

AND 

FOREST (CONSERVATION) BILL 

MR. DEPUTY-SPEAKER: The 
House will now take up statutory 
resolution and Forest (Conservation) 
Bill together for ·which two hours 
have been allotted. 

SHRI SATYANARAY/.~ JATIYA 
(Ujjain): I beg to move: 

"That this House disapproves of 
the Forest (Consevation,) Ordinance. 
1980 (Ordinance No. 17 of 1980) 
promulgated by the President on 
the 25th October, 1980." 
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"It, thereiore, because necessary 
to invest the Central Government 
with the necessary powers to arrest 
de-forestation and to ensure better 
integrity of the nature reserves," 
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MR. DEPUTY-SPEAKER· Resolu-
tion moved: . 

"That this House disapproves of 
the Forest (Conservation) Ordi-
nance, 1980 (Ordinance No. 17 of 
1980) promulgated by the President 
on the 25th October, 1980." 
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TO MINISTER OF AGRlctJL.. 
'l'UU AND RURAL m:cONSTRUC-
TION AND IRRIGATION (SHlU 
BIRENDRA SINGH RAQ): I beg to 
move: 

"That the Bill to provide for the 
conHrvation of forests and for 
matters connected therewith or an-
dlJary or 1Dc:idental thereto, be 
taken into consideration." 

I have heard my friend Mr. Jatiya. 
He hal seen more than what is ac-
tually in the mind of the Central 
Government while presenting this 
Bill before this House. He seems to 
have misread the intentions of the 
Government. This u a very simple. 
sbort, very essential, beneficial and 
laudable Bill. 

The Central Government wants to 
fulflt its responsibility towards the 
country. Because our forest areas 
were depleting very ftrst, forests were 
brought under Concurrent List some 
yean back. If the state Governments 
had fuUllled their responsibility, there 
would be no need for this. But the 
Central Government realizes that im-
mediately something has to be done 
it the situation is to improve. The 
Intention is not to centralize powers 
at the Central level. The State 
Government will still be in charge 
of forests in their respective states. 
They will also be able to utilize 
forest lands for development purposes, 
for any other essential l1urposes, for 
the welfare of weaker sections, tribals 
and others, and for construction of 
roads and canals. But there has been 
a tendency, in the past, to utilize 
forest lands wherever there was pres-
sure upon land, for some non-essen-
tial purposes also. We are only pro-
viding a check over the State Gov-
emments. They will only have to 
get the approval of the Central Gov-
ernments. and we shall satisfy our-
aelves as to the purpose. Before 
forest land is utilized for any non-
foreItry pUrpose. the approval of the 
Central a-temment will be sOUlhl 

I don't think this measure will re. 
sult in any UDdue hardship for people 
living in forest areas. We have 
various schemes tor their welfare. 
We know the important part forests 
play in the ecoDOID7 of tribals. We 
want to iDcr'ease forest lands also. I 
would like to mention that alread)' 
we have reached a dangerous level 
as repnls our forest areas. Our 
national forest policy has been \bat 
80 per cent of the hiU areas will be 
under forests, and the plains also 
would have about 20 per cent of the 
total area under forests. Unfortun-
ately, forest areas have been decreas-
ing from year to year. At present, 
out of a total land area in India of 
329 million hectares, we haVe only 
75 million hectares under forests. 
That constitutes a little over 22 per 
cent which is forest area. This is a 
very small area. We want to go up 
to 33 per cent. And for that purpose, 
some measures have to be adopted. 
This Bill was absolutely urge-ntly re-
quired. If We do not resorted to pro-
mulgation of Ordinance, there was a 
danger .... that States would have 
de-reserved any areas overnight 
and then, it would have been abso-
lutely useless to come to Parliament 
with this measure. The states know 
that the Central Government was 
thinking of bringing a comprehensive 
Bill before Parliament. Parliament 
has the powers to enact 1aws for 
forests now, as it is a Concurrent 
subject. We CItlled a meeting of 
Forest Ministers. The matter was 
discussed with them but the States 
wanted that the Bill. the draft Bill, 
should be circulated. We circulated 
it. We sought their opinion. Some 
States have already written to us" 
Some have agreed. some have ob-
jected. Only one State. that is, Tri-
pure, has o'bjected. There are much 
larger areas in other States. Madhya 
Pradesh, Assam, even Arunachal jf 
you take up the North East, then 
Gujarat, even Rajasthan, Himachal 
Pradesh. 'U.P. aU bad large areas 
Kerala, Tamil Nadu, Kamataka, also 
Orissa, all these States have very 
large forests. 
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AN BON. JIBIIBBB: KeraJa. 

SHRI BmBND1lA SINGH RAO: 1 
do Dot tftiDk ~ haYe "riu.a to me. 
They have 10 tar DOt wriUeD. If you 
like I can Cive the nalDM of the 
States. But I miebt 10 mto that 
later on. 

MR. DEPUTY -SPEAKER: 
give final reply. 

Please 

SHRI BlRENDRA SINGH RAO: 
Sir, this should be the final reply. I 
hope the House will unanimously 
agree to it. 

MR. DEPUTY-SPEAKER: That can-
not happen till Shri Ram Avatar 
Shastri is there. 

SHRI BlRENDRA SINGH RAO: 
For a measure like this which is so 
essential in national interest, I even 
expect Sastriji to cooperate. 

Sir. as I said, during the past few 
years, there has been great pressure 
upon forests. We do not blame the 
States for not looking after their 
forest areas. But, all the hone Mem-
bers would realise that there are cer-
tain local pressures upon State Gov-
ernments and, therefore, it is only to 
help the State Governments, to with-
sand those pressures by takine shel-
ter behind the provisions that we 
are making that the Central Gov-
ernment's approval is necessary. That 
is the only purpose. (Inte7'7'UPtiom) 
During the years fro:n 1951-52 to 
1975-76, Sir, as much as 41 lakh hec-
tares of forest area was de-forested. 
It is not a small figure and after that, 
it was faster unfortunately. After 
that. it was faster. (Inte7TUption.) In 
the year. 1976-77, the total area that 
was de-forested was 1,20,000 hectares. 
In 1971-78, it came down to about 
23000 hectares. But, in the year, 1978-
79, it jWJiped up to .1,000 hectares. 
Double. Double within one ye •. 
That is the rate at which forests are 
beiDa dell'adeci. 

SHRl SUDBlR GIRl (Contai): Be-
fore the promulaaUOD of the 0rdiAa-
Dee how much Janel bad been detona-
ted! You said that there was immi-
nent ctanaer of reforestation. I want 
to know. 

SHRl BIRENDRA SINGH RAO: 
That is what I was exp1aininc. 41 
lakh hectares from 1851-~ to 1975-
76. In 1977-78 it was only 21,000 hec-
tares. In 1978-79 it jumped to .1,000 
hectares. Every year this has been 
tho degradation. 

This measure applies to dereserva-
lion of forests. There are certain clas-
ses of forests, protected forest. in 
which tribals and others have certain 
rights; we are not touching their 
rights. The~ are also unclassed for-
ests; we are not intcrferin, with 
the rights therein. I hope this Blll 
be passed without any controversy. 

MR. DEPUTY -SPEAKER: 
moved: 

Motion 

"That the Bill to provide for the 
conservation of forests and for mat-
ters conneeted therewith or ancil-
lary or incidental thereto, be taken 
into consideration." 

The conSideration motion hu been 
moved. Are any ~amendmenta moved. 

SHRI MOOL CHAND DAGA (Pali): 
I bee to move: 

"That the Bill to provide for the 
conversation of forests and tor mat-
ters connected therewith or ancil-
lary Or incidental thereto, be refer-
red to a Select Committee consist-
ing of ten members, namely: ShrJ 
Gulam Nabi Azad, Shri Crutta 
Basu, Shri V. N. Gadlil, Shri VIr-
dhi Chander Jain. Birendra Sinp 
Rao, Shri ehiraoji Lal Sharma. 
Shri K. p. Unnikrishnan, Shri 
Atal Bihari Vajpayee, Shri Chand-
rajit Yadav and Shri Mool Chand 
Daaa, with instructions to report by 
the 31st JiIUlU&rY, 1981." (6) 

MR. DEPUTY -SPEAIaR: Shrl 
Zainal Abedin. 
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·SBRI ZAlNAL ABBDIN (JIlIlIi-
pur) : Mr. lJeputy SpeaKer, bu, we 
are toda7 dilCuuma tbe ~'orest (Con-
leJVation) Bill. The conservation of 
torea. ia an extremely important sub-
jee& from various angles. But after 
33 78U& of independence we find 
It in a very bad state. ,lo oretit wealth 
can play .. vitaJ rote in the econoinic 
development and prosperity of a na-
tion. .·orests have an important etrect 
on rainfall and Boil conservation, on 
Iloods and drought and they help in 
maintaining an ecological balance in 
nature. They help in the development 
of aaricultwe, they htdp in the deve-
lopment 01 industry and they help 
the people living in forests and the 
adjoininc areas by providing them 
with extensive means o~ livelihood. 
In these ways forests play a very 
vital role in the life of a nation. 
Therefore we canoot deny the imp-
ortance of conservation of forests. 

But, Sir. the question that deserves 
to be considered very deeply is: we 
have a national forest policy before 
us, we observe 'Vanamahotsava' 
every year with great gusto. We are 
loina ahead with various schemes of 
afforestation. In 1973 the National 
Commission on Agriculture had made 
very V'.Illuable suggestions for the con-
servation of forests in their report. 
But in spite of all that. we just now 
heard from the statement of the hon. 
Minister that there has been large 
seale denudation of forests. Why is 
it so? U we cannot locate the root 
cause for this, then we will not be 
able to preserve and prot¥ct the for-
ests merely through this legislation. 
If we can And the cause of a particu-
lar disease only then we can adminis-
ter the correct treatment. But if we 
try to treat a disease without correc-
tly finding- the root cause, then the 
disease will not be eured rather the 
patient will die. Therefore unless we 
And the cause of this extensive defor-
estation, We will not be able to stop 
it 1I¥'OUIh legislation alone. The 
forest poUey pursued by the Govern-
ment in the cause of such deforesta-

attd J'oreIt (COllI.) BtU 
tion. No legiSlation aDd DO procram'" 
me can be .uecelSful 'm'" the peo-
Pie wnose in_es's are aJfeclec1 by 
2:iuch l_latlOD or proaramme are u-
soc:iateCl with it. Sir, &.De tribai peG-
pJe wbOlie Jives are iDtima\e1y enlaD.-
g,ed with 10reata mall have to be 
cODVinced tint tbat tbis le&JSlatiOn is 
for protecting their interests. Unless 
theil- active partlcipation and coopera-
tion is ensw'ed in a lep18tion, DO 
legISlation can be successful and et-
tective in this regard. For Ute past 
30 years and more the Govermnent 
has not made any etlorts to bring 
these tribal people in the orbit at 
Civilization. They have been total-
ly neglected snd leit in an uncivUiaed 
condltJon. These people are in love 
with the forests. -rheir lives have 
mmgled intimateiy with forests. 
Therefore we shoula not take any 
such step today whereby these people 
may ·be removed away from the tor-
ests. If you only make some legisla-
tion and impose it on them then you 
cannot conserve the forests. Govern-
ment has now got the National Secu-
rity Act in their annoury. Though 
that act they may be able to enforce 
this legislation also. The tribals will 
not accept this legislation. But they 
will be detained and kept in jails 
under the National Security Act. '1:hey 
may be driven away from the forests 
they may be taken in jails you may 
force them to abide by this law 
but you can never drive away forests 
from their hearts. 

Therefore before we make any law 
for the conservation of forests, it is 
necessary to make a law for the pro-
tection and conservation of these 
tribal people. This has to be rem-
embered Till a law is made tor the 
protecti~ of these tribal people, no 
law for the conservation of forests 
can be eft'ective and successful. They 
should be persuaded and efforts 
should be made to convince them that 
the law for conservation of forests is 
for protecting their interests and for 
their bend only. Then only they 
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will .. iJlinc~ ..,. it. Otherwise 
it will aive riae to DeW problems. Al-
lelldy we have baret that In the Ka-
char district of Assam the tribal 1*)-
p)e who lived in the tore.ta for pne-
rations have been uprooted ,and driv-
en away on a mass seale from their 
hearth and home and from the land 
they used to cultivate. Thdrefore. 
the primary question today is how to 
protect these people. We will be in 
a position to advise these people to 
have peaceful co-existence with 
nature only when we will be in a 
'position to provide them with food. 
shelter .nd means of earning their 
livelihood. The hon. Minister should 
apply his mind to the solution of 
fresh problems that will arise when 
this law is enforced. You know 
Sir, these peopJe ool1ed their firewood 
and fruits from the forests. They 
also collect the seeds of 'Saal and 
Mahua trees and the leaves of Kendu 
tree and thus make their livelihood. 
Will they be able to collect these things 
from the !roests after this law is en-
acted? If you do not provide for 
at least one log each family every 
year for making their ploughs and at 
least three logs each for making their 
bomes. then they will never accept 
this legislation. 

Lastly I want to conclude by say-
ing that, today the people all over 
the country are clamouring for more 
autonomy and power for the States. 
But on tLe other hand this Govern-
ment I do not know whether 1 should 
call it a Government or a factory for 
producing ordinances, is issuing one 
ordinance after another and is trying 
to take away the powers from the 
States and trying to centralise all 
powers in their own hands! This ef-
fort of the Government to impose 
these legisl1ltions on the States and on 
the people has generated from their 
attitude ot dictatorship. With this 
attitude of dictatorship they cannot 
conserve the forests simply by im-
posing this legislation on the states. 
In the name of abolition of Zamin-
dari the Government made a law for 
the preservation of Zamindari, in the 
IllUDe of proterction of dem.ocl.'lK'Y, 

the Government baa enadecl an un-
democratic law. Similarly in the 
name of COD8el"Vation of forests. the 
Government abould DOt make a law 
for the destruction of forests. It the 
Government is sincere about eonser-
vin. forests, then they shoulcl ftrIt 
make a law for the protection of the 
t"'~ and otben who .re to'taU7 
dependent on the forests for their 
livelihood. Law for conservation of 
forests can come afterwards. With 
that Sir, I oppose this Bill and con-
clude my speech. 

SHRI K. P. SINGH DEO (Dhenka-
nal): I rise to support this Bill. The 
Minister while movin, the Bill has 
made it abundantly clear about the 
objects and reasons for bringing thil 
ordinance and the Bill 

The Bill itself has enough safe-
guards. So mUch so tbat it provides 
an advisory committee to apprise re-
garding' the imp]~mentation dI 1IhiB 
Bill. The Minister also very rightly 
pointed out the urgent need for bring-
ing this legislation. And the two 
im:passioned speeches which I heard 
from the opposition benches did not 
question the importance of forests or 
the role of lorests. They only ques-
tioned the mode of bringing this legis-
lation. I would have been happier 
if a more comprehensive bill had been 
brought which would have updated 
the Indian Forest Act of 1994, the Act 
of 1927 as well as the Wild LIfe Pro-
\ection Act of 1972. I suppose. thl 
Minister will bring such a c:omprehen .. 
sive Bill some time later and wUl also 
include the State of Jammu and Kash-
mir w!\ich has been left out. 

From time immemorial. right froll'l 
the time of evolution. man has inti-
mate relationship with forests be-
cause of his food and shelter. We 
in Inctia alway. h:eve a tradition and 
it has been our way of life ot plant-
ing not only forests but protectJng' 
forests also right from our ICriptures. 
In the Ashoka rock edicts, at which 
we have the emblem, it .Is mentioned. 
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But &be ,. ja, m .te of &be I""~ 
&ioa, ill apt .. of the Jfat.ioul ~'~ 
Poliq 01 1861, ill IJPite of tile va.ri.ua 
~eadatioDa of &he Indian Board 
lor Wild Ufe aDd tJae Central Bcapd 
oj Forestry, ill spite 01 the fact that 
we have ump&een number cd c:tiIcuI-
• ionI here aDd in iDterDaUonal for-
ums, the Minuter stated that in • 
year. more than tour and a halt 1Dl!-
liOD hectare. of forests have 'beeD des-
troY,ed, or have been utilized for other 
~lI.tPOSq. &:cordin,l to' Government 
l'tICorcl only 7,,8 million hectares 01 
~r.~ rtmaain. about 22 per cent. 
But if you '0 on vounci, it will be 
tar less about 15 per cent. There-
fore, there is enough cause for con-
cern aDd riChUy the hon MiDiater 
baa brought this leg illation at this 
very crucial moment. 

The hon. ~ember on the other side 
w'_ 81Q'ing that this has taken on 8 
w.1tUcal a~e. They are waxing 
eloq.uent aU rilbt, but the fact re ... 
maIDs that in the last 33 years the 
~~~ Governments haVe done pre' 
e~.. little to protect, conserve or 
prearYe tb.e forests, because of which 
til, ~tral Government had to brilli 
thi. Ie,islation. Not only that, the 
Prime ~inister launched the World 
Conse~ation Strategy on the 6tb 
Marcb Ig80 at Vigyan Shavano tbe 
onq, head ot the Government in th. 
worl~ tQ elve impetus to the world 
~nserva\U~ sb'ateD. A,f.t« that, 
she wrote to the Chiet Minister of 
the various $t,_ $om~ time in June 
Then the Central Board of Forestry 
met some time in August and gave 
their recommendations. On the 
... of that. the Prime Minister eal-
led a meetial on the 2nd April, l_ 
and ,. a Committee on Environmental 
Protection, 'directly UDder the Prime 
JIiAbIter, bBl' beeal formed 011 the 18t 
of N'ovember. 'lb_ are the. positive 
atepe which tile CeDlral GoYemmeDt 
bad. iIIk- ,.. thie leadersJajp ot 
81u1aaatl: o.cait ~a'" it ..,. -.eo 
that in the last 33 years the State 

" . 
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'ad,.. «JoIIU ' .. 
qo,~".e 4.ODe ~ ..... !" ~ 'r.s ~~. a.~, 
,iJ'1 to~ .. _.' ~ ~ ~l. t.bt 
~~ of. P,Ol:ltical ~., rt w ... e_ 
1Jl~ boP... 1ri~~ ~y ~ ",ell aware, 
beCause ~7 ~ ~ in ~ ~te 
Qove~t. for 10 JIIIlD7 years and 
as m~~~ of' the State ~~~ture 
they bave ~ taki,nl part in th~ 
~tft~.-P':~ in tJ1e ~ve to 4e-
f~rest th~ are ... 

I come from a State which has • 
lot of forests which are civin, sus-
tenance to the tribal population. of 
which my hon. friend on the other 
side was waxing so eloquent. In 
Orissa itself, is the district of May-
urbhanj, in the Simlipal forests, where 
one of the two tiger preserves is lo-
cated, only a few days back about 
400 people were arrested, because 
they destroyed the forests. As my 
hon. friend Shri Zainal Abedin men-
tioned, they are not aware that they 
were not supposed to cut down the 
forests; they were not .. ware that 
denudation or destruction of the for-
ests would ultimately result in their 
o\\"n survival being threatened. !1'ben, 
in Dandakal'anya and Koraput the 
shitting cultivation, or jhum cultiva-
tion, has resulteci in the top soil be-
ina denuded. Therefore, this is a 
subject which cannot be lett to the 
whims of the .state Governments. 
There has to be a Central directive 
because tbe forests affect the economy 
of the country as a whole. Being an 
agricultural economy. depending upon 
the vagaries of the monsoon, we have 
seen the devastation which the mon-
soo~ has played, the havoc it b,BS 
c~:use~ to OJlr econ~'y' i» the indus-
tn .. l and a4ricultu~al output and in 
th, PTi~i! ri~, Qf whi~h ~e_ bon. Kem-
ber wa~~ eloquent, bee,use it is 
diredly ... a reSult of tile failure of 
the ~ollS09~, wbic;h baa, affected gri-
cult.UI'e and in4ustry. ' 

ThtI;etore. ~ play an ~ 
~ rqle ill ~ ... ~ 8CODOmie ... 
v .... t ia t.be ... at. fqJest ~ 
d~ .ior', an4~. _ aIIect.a in .. 
d~. ~, C8R'JR.;r..tiOD, ~ 
lie utilities; it has its domestic' use, 
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apart fnm ~ II ~ ..... 
pIoJlD6ilt in the ~t IIeODCIu7 
... ~ __ , i\ Pi"- .,._ 
....." it Il10''' U,._. aD4 ,..-
iDa .. Ids. Uoot ~Iaidl our tri .. 
have W«&ed ..,UeDt. It .. 1'IIU1lI 
in .,u ... water CQD8e~tioD, helfS 
r-.tioIl aDd a.JJy, wild life, the 
flora _ fatma. So, the main ..-oa 
w~ ~ere 11 _It of •• areaeu iI 
because the common man .is not bQe-
ftted, it is only a dUmber of contrac-
tors. a few industrialists and others 
who have derived the benefit in the 
past from forest resources. There-
fore. to right this WTOIlI. the CeQt-
ral Government must have a uniform 
policy throughout the country. After 
aD forests art a complex ecosystem 
CODIlatiDa of vertical stratiftcation.. 
Of varying deBfee into canopy layer. 
middle layer, II'OUDd layer vegeta-
tion and special substratull combin-
ing ~11 and moisture, flora and fauna, 
miero-organlsms and an energy trans-
fer system that moderates the climate. 
maintains the soil mental. regulates 
water supplies, purifies the air aDd 
helpS the noise abatement. To restor~ 
protect and reculate exploitation, the 
National Forest policy has been an-
40unced in 18M, but so far precious 
little has been done as tar as the 
implementation of that policy is COD-
cerned. The central Government bas 
only recommended it by playing an 
advisory role. Therefore, to make 
it more effective. this Bill is necessary 
and to make it a success there should 
be an awareness amon, the people 
and it shoUld start right from the 
sc:hool stage. The IUture conserva-
JUon should not only form part of the 
curricula of atuides, but the Govern-
ment and other agencies must have 
interaction with the tribal people. 
the weaker sections of society who 
de ... · e their livelihood from the forest 
products and also they should create 
an awareness among the people on 
the importance of forests. 

With tbeIe words, I support 
BiD. 

the 

8BBJ G. NARSIMHA REDDY (Adi-
Jabad): Mr. Deputy-8peaker, Sir, 1 

rile to .. ~ ..... BiD. I WO\Ild D.O& 
~ ___ -. eJQorate lI1eecb. AI. 
thia is • ftI'I imp»riaD.t lubject, 1 
wanted to briDI cerAiD important 
POblte . to the JaOtlce of our hoD. Kin-wer. S_ Dtnr ID¥ co1leque baa 
given a very elaborate speech and JA7 
hon. friend from that aide also bu 
made • Vf1r7 &ODd SpeICb, but be hal 
fOl'lotten one thiDt. I would like to 
remind him that this is a Bill wbieb 
is aom. to be aclVilDtqeou& to the 
tribals and not c:Usadvantaaeoua to 
them. I am lOin, to teU how It is 
advantageous to the tribala. <1---
ruptionl). Sir it is coing to be ad-
vantageous to the tribals because In 
our entire country we know very 
well that our tribal population resi-
des in forests. There are so many 
places like Bastar district in Madb,.. 
Pradesh where tribals even today are 
in a primitive stage. Their main 
livelihOOd is in forests. They 10 and 
collect all the things which my friend 
has mentioned. from the forests. 
From the way the forests are destroy-
ed, I apprehend that !Rfter the forests 
are destroyed, the tribals will have 
nothing to live upon. Forests must 
be preserved. if we want the tribala to 
live in foresta. 

(Inten-uptiOM) 

This Bill should have come much 
earlier. but if you see its Statement 
of Objects· and BealOns it says firstly 
that deforestation causes ecolo.ical 
imbalance etc.. and secondly that the 
ordinance makes the prior approval 
o( the Central Govemment necessary 
for de-reservation of reserved 'forests 
There is no link between the two. To-
day, the ecological balance of the 
country is being lost not because ot 
de-reservation. but only because of 
detorestation. Detpr.esta1qon does 
not mean de-resel'Vlltion. 

As the hon. Minister knows, there 
are so many varieties of forests, in .. 
eluding protected forests in this coun-
try. Let us confine ourselves to re-
served forests. This BiU in one len-
~ --Ill that no State Govem-
ment will be allowed to de-reserve 
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toreau, that the laDd relervect for for-
eAI in thla eountry will Dot be 81. 
lowed to be used lor any other pur-
pole, It the States want to use it 
tor any other purpose. they will have 
to take the approval of the Central 
Government. 

At per stlltistics, the land allotted 
for reserved forests is 22 per cent, as 
the hon. Minister has stated. But the 
actual land comprising forests is only 
17 or 18 per cent. So, we are not 
interested. whether the forest is de-
reserved. or not, 

Without knowing who is responsi-
ble for deforestation, the officers and 
the bureaucrats and even so many of 
the politicians blame only the tribals. 
an;d also say that we lare using this 
~and for ag~ultural and industrial 
purposes etc. Actually we are losing 
only a certain percentage out of these 
uses. lOur \ popula~;on has 'almos.t 
doubled. and naturally \\-e want 
more land for these purposes. But 
that is not the only nor even the main 
rreason for the deforestation of the 
country. 

THE DEPUTY MINISTER IN THE 
MTNISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LlKARJUN): I request you to kind-
ly seek the leave of the House for ex-
tending the time some more, (Inter-
ruptions) 

MR. DEPUTY -SPEAl\ER: You 
come to some understanding. 

SHRI RAMA VTAB SHASTRI (Pat-
na): The Business Advisory Commit-

tee reeommendecl that we 81Iaald lit 
upto. P.M. We qreed to ~ w. 
C8DJleX sit beyond that. 

SHRI MOOL CHAND DAGA: The 
Business Advisory Committee had 
taken a decision to sit upto IJ P.JI. 
We are sitting upto 9 P.M. We cau-
not Bit beyond" P.M. We bave lot 
other engagements also. We have 
no lunch hour also. Why not conti-
nue it tomorrow? What is the hurry 
about it! 

21.10 hr8. 
~ :\. ... 

.. ! ~~ .. .,tw,: ~ 1Rr 
Cft1r\Jft{ I ~ ~ ~)1n Ai 'IN 
• ~1f.:t1r 'fiW ~ t I W ~ 
.~~I 

You cannot force US to sit beyond 
9 P.M. (Interruptions) 

SHRt SAMAR MUKHERJEE (How-
rah) : Let the leaders of the various 
parties sit together tomorrow and 
decide. 

SHRI BtRENDRA SINGH RAO: 
Let it continue tomorrow. We- might 
adjourn now. We may take it up to-
morrow. 

MR. DEPUTY -SPEAKER: :Mr. 
Nars:mha Reddy. you continue your 
speech tomorrow. 

The House stands adjourned to re-
assemble tomorrow at 11 A.M. 

21.03 b.rs. 

The Lok Sabha then ad;ourned till 
Eleven oj the Clock on Fridall, Decem-
ber 19. 1980/ Agraha1l4Da 28, 1902 
(Saka) 
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